C. K. T. Bench, JAIPUR o

Date of Order ' ‘ Orders . L

I

23.11.93. Mre S.C.Sethi- Counsel for applicant.

Heard, the lsarned counsel for the applicant.
Applicant was not found suitabla for tha post ef
Superintandent sometime in 13890 and hé made a
representation on 17.12.90 against his nan-selectien
and ths same hés been referred in Annexurs.A/2,
the reply given te him in Annaxure.A/2 it has besn
mentioned that after considering his case he was
net found RXx suitables. Thereafter, ha made a
rspfasantatian &gQain on 16.12.92 and the same

‘ informatien was given to him by the Gensral

Manager vide latter datad 16th April,1993 , the
latter 16th April,93 deoes not creat any right in

his favour. The cause of* éction sccured on 17.12.90

ig Q vhan he filed first represantation and ha should
, ?E; hévs uaited for 6 menths and thersafter, filad
‘ ;%:f% ' the U.A..-Apart from that after thes latter of
f%7 Feb. 1991 there is no rmascn_fa wait 1 year
and 9 months thereafter. We do not find any
force in this 0.A. it is also time barred and tha
X same is rejected.

Vice Chairman




